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Transfer of Custodian Property in 
VlUare Sbeikb Sarai, New Delbi 

12. SHRI MOHAL LAL PIPIL: Wi1~ 
the Minister of WORKS AND HOUS-
ING AND SUPPLY AND REHABI-
LITATION be plf'a!'ed to refer t,) the 
reply given to Unstarred Question 
No. 10524 dated the 14th May, 1979 
regarding transfer of Custodian pro-
perty in Village Sheikh Sarai, New 
Delhi and state: 

(a) whether it is a fact that the 
occupants of the Custodian property 
in question had been served with 
eviction notices in November, 1971, 
and if so, whether the said evicti'on 
notices were withdrawn to the satis-
faction of the competent authority in 
the Office of the Regiona1 Settlement 
Commissioner, New Delhi; 

(b) whether it is a:sl) a fact that 
the property in question was assess-
ed for valuation by the office of the 
Regional Settlement Commissioner, 
New Delhi, for the purpose of sale 
to the occupants concerned, if so, the 
total value thereof; and 

( c ) the steps taken or prop'osLd to 
be taken by the GO',crnmcnt !o re-
cover the value of the property frem 
the concerned occupants? 

THE MINISTER OF WORKS AND 
HOUSING AND SUPPLY AND RE· 
HABILrl'ATION (SHRI SIKANDAR 
BAKHT) (a) The eviction notices 

issued in November, 1971 for the un-
authorised wre and oecupation of the 
evacuee property in question "iz. 
Khasra No. MB/135 have not been 
withdrawn. 

(b) adn (c). Government have de-
cided not to sel~ the property in ques-
tion. Government have taken a po-
licy decision to transfer all unutilis-
ed lands in and around the lIehabili-
tation colonies within the urbanisable 
~imits of Delhi/New Delhi to the 
Delhi Development Authority 

LaIlcJ submer&'ed due to coutractlon 
of Farakka Barrage Complex 

13. SHRI SASANKASEKHAR 
SANYAL· Will the Minister of AGRI· 
CULTUR'E AND IRRIGATION be 
pleased to state: 

(a) whether Government are aware 
that several thousand hectares of 
crop growing land have been ~ub
merged under water a5 a result of 
the construct'ion of Farakka Barrage 
Comp~ex; .. "'1 

(b) whether Government are alsO 
aware that there has been a commit-
ment for draining out of such water 
with a view to restoration of the 
lands to arable condition; and 

(c) what steps have been taken to-
wards implementation of such c-om-
mitment? 

THE MINISTER OF AGRICUL-
TURE AND IRRIGATION (SHRI 
SURJIT SINGH BARNALA): (a) 

'The part of low lying areas in Mur-
shidabad district of West Benga: to-
talling to about 50 sq.m. 'in the basin~ 
of streams joining the Bhagirathl 
river, which were getting inundated 
during the monsoon seasons continue 
to remain inundated during ~igh 
flows in the Farakka Feeder Canal. 

(b) Schemes are under considera-
tion for draining-out these areas in 
the Pagla and Bansloi and also Dam!)s 
beel Basins and make them useful 
for Rabi cuitivation. 




